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Central Electricity Regulatory Commission (Procedure, Terms and Conditions for 

grant of transmission licence and other related matters) Regulations, 2009 with 

respect to transmission licence to Torrent Energy Limited. 

   

Date of hearing : 14.8.2012 

 

     

Coram   : Dr. Pramod Deo, Chairperson 
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    Record of Proceedings 

 

Learned counsel for the petitioner submitted that the reply filed by the 

Gujarat Urja Vikas Nigam Limited was  received on 13.8.2012. He accordingly, 

requested   for one week time to file rejoinder  to the   reply  of  Gujarat Urja 

Vikas Nigam Limited.  



 

2. The Commission directed  the petitioner to file rejoinder,  on affidavit, with 

advance copy to the Gujarat Urja Vikas Nigam Limited, latest by  30.8.2012.  

 

 

3. The petitioner shall be listed for hearing on 11.9.2012.  

 

 

 

By the order of the Commission 

 

SD/- 

 (T. Rout) 

Joint Chief (Law) 


